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Joint Inspection Report of the Committee 
 

Submitted in Reference to 
 

Hon’ble National Green Tribunal (NGT), Principal Bench, 

order dated 25.05.2023 in the Matter of 

Original Application No. 263/2023  

 Meenu Kanwar Rathore 

Versus  

         State of Rajasthan 

 
 
 
 
 
 

Member of the committee 
 

1. Devika Tomar, ADM-II, Nominee of District Collector, Ajmer, District-       
Ajmer (Raj.) 

 
2. Jai Kishan Gurubakhshani, Superintending Mining Engineer, Department of  

Mines & Geology, Ajmer. 
 
3. Jinesh Humad, Mining Engineer, Department of Mines & Geology, Bhilwara. 

 
4. Deepak Tanwar, EE & Regional Officer, RSPCB, Kishangarh (Nodal Officer). 
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Joint Inspection Report of the Committee 
 
 
In compliance of the Hon’ble National Green Tribunal (NGT) Principal Bench, New 

Delhi, order dated 25.05.2023, in the matter of Original Application No. 263/2023, 

Meenu Kanwar Rathore versus State of Rajasthan, the committee of following four 

members visited the site i.e. ML. No. 119/2012, in the name of M/s Vikramaditya Singh 

Rathore S/o Manmath Singh Rathore and ML. No. 196/2012, in the name of M/s 

Abhimanyu Choudhary S/o Naresh Kumar on 17.07.2023 to record the factual situation 

and actions required to be taken: 

1. Devika Tomar, ADM-II, Nominee of District Collector, Ajmer, District- Ajmer. 
 
2. Jai Kishan Gurubakhshani, Superintending Mining Engineer, Department of  

Mines & Geology, Ajmer. 
 
3. Jinesh Humad, Mining Engineer, Department of Mines & Geology, Bhilwara. 

 
4. Deepak Tanwar, EE & Regional Officer, RSPCB, Kishangarh (Nodal Officer). 
 

The applicant has accused of illegal mining, violation of conditions of Consent to Operate 

and Environmental Clearance in some villages of Tehsil- Masuda, Tehsil- Bijainagar, 

Tehsil- Bhinay and Tehsil- Hurda of District Ajmer and Bhilwara respectively.  

 The Mining Lease of river sand (Bajri) has been sanctioned by the State 

Government in favour of Shri Vikramaditya Singh Rathore for Bajri in Tehsil- Hurda 

(District Bhilwara) and Tehsil- Masuda, Tehsil- Bijainagar (District Ajmer) for an area of 

544.03 hectares. The mining Lease No. 196/2012 in favour of M/s Abhimanyu 

Choudhary consists of an area of 342.0800 Hectares in Tehsil- Bhinay of District Ajmer.   

The complaint has highlighted illegal mining and following issues in villages, namely 

Hanutia, Jalia, Asan, Baral, Nagar of Tehsil- Bijainagar and Masuda of District- Ajmer 

and villages Badli, Devalia Kalan, Gudda, Mataji ka Kheda, Tehsil- Bhinay and stock 

yards/points located in village Asan, Nagar, Tehsil- Bijainagar and Masuda and Badli, 

Tehsil-Bhinay:   

 

1. Sand Mining activities by the Lease holder in Khari Nadi river bed by creating deep 

trenches.  

2. The Lease holder is not complying with the conditions of Environmental 

Clearance and Consent to Operate like plantation etc. 
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3. Usage of heavy machineries such as dumpers and trollers etc. by the Lease 

holder. 

4. Heavy loaded vehicles damaged the village roads and no maintenance by the 
Lease holder. 

5. Illegal Mining activities by the Lease holder in the river bed of Khari Nadi 

located in Villages viz., Hanutia, Jalia, Asan, Baral, Nagar, Badli, Devalia 

Kalan, Gudda, Mataji ka Kheda etc. and no action by the authorities. 

6. Cutting of trees by the Mining Lease holder. 

7. Absence of demarcation by Lease holder of mining Lease by wire fencing. 

8.  Illegitimate recovery of royalty by the Lease holder from villagers. 

Observations 

1. Field visit of the site viz. river bed of Khari Nadi located in Villages Hanutia, Jalia, Asan, 

Baral, Nagar, Tehsil- Bijainagar and Masuda and Villages Badli, Devalia Kalan, Gudda, 

Mataji ka Kheda, Tehsil- Bhinay of District- Ajmer and stock yards/points located in village 

Asan, Nagar Tehsil- Bijainagar and Masuda, District- Ajmer and village Badli, Tehsil- 

Bhinay, District- Ajmer was carried out on dated 17.07.2023. 

2. It was observed that the Villages viz., Jalia-II, Nagar mentioned in the complaint of Smt. 

Meenu Kanwar Rathore belongs to Mining Lease No. 119/2012 sanctioned in the name of 

M/s Vikramaditya Singh Rathore by the State Government. 

3. The Village Hanutia and Baral does not lie in the mining Lease area of M/s Vikramaditya 

Singh Rathore (Annexure – 1).   

4. The villages Asan and Nagar, each possess one sanctioned stock point by Mining 

Department (Annexure – 2).  

5. Mining activity has not started in village Jalia-II till date. 

6. The major mining activities of M/s Vikramaditya Singh Rathore lie in Village- Nagar.  

7. The villages viz., Badli, Devlia Kalan, Gudda, Mata Ji Kheda, mentioned in the complaint of 

Smt. Meenu Kanwar Rathore belongs to Mining Lease No. 196/2012 sanctioned in the name 

of M/s Abhimanyu Choudhary by State Government.   

8. The Village Badli possesses one stock point of sand sanctioned by Mining Department and 

mining activities are presently undergoing in Village Badli, Tehsil- Bhinay (Annexure – 3).  
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9. Mining activity has not started in Village Devlia Kalan, Gudda and Mata ka Kheda till date. 

10. During verification, it was found that no mining activities were undergoing in the bed of 

Khari Nadi in compliance with Sustainable Sand Mining Management Guidelines, 2016 and 

Hon’ble Supreme Court order dated 11.11.2021 according to which mining of river sand 

shall be banned during monsoon period, i.e. from 01 July to 01 September each year 

(Annexure – 4).  

11. It was observed that a number of pits have been dug for excavation of Bajri at various 

locations of river bed of Khari Nadi within the Lease areas. Many of the pits were found 

filled with rain water. The depth of the mining pits within the Lease area was not found to be 

more than 3 metres. No intersection of ground water table was found.  

12. During verification, following observations were made w.r.t. plantation in and around the 

Lease area: 

Name of 
village 

Stock point/ 
mining area 

Mining 
activities  

Plantation 
details 

Remarks 

Hanutia No No mining 
activity is being 
done by M/s 
Vikramaditya 
Singh Rathore.  

About 700 
saplings have 
been raised in 
village Kheda 
Dham 

Certified copy from 
Sarpanch, Hanutia  is 
enclosed as 
Annexure- 5A.  

Jalia-II, 
Tehsil- 
Bijainagar, 
District- 
Ajmer 

No No mining 
activity is being 
done by M/s 
Vikramaditya 
Singh Rathore. 

About 20 
saplings have 
been raised in 
Government 
Sen. Sec. 
School, Jalia-
II and 1000 
saplings in 
Gram 
Panchyat, 
Kaniya, 
Panchayat 
Samiti- 
Hurda, 
District- 
Bhilwara. 

Certified copy from 
Principal, GSS, Jalia-
II and Sarpanch, 
Kaniya are  enclosed 
as Annexure- 5B 
and 5C. 

Asan Yes Mining is being 
done near 
village- 
Ganeshpura, 
Tehsil- Hurda, 
District-
Bhilwara which 

About 2500 
saplings have 
been raised 
along the Paal 
of Naadis, 
Devisthan, 
nearby river 

Certified copy from 
Sarpanch, Gram 
Panchayat- Badi is 
enclosed as 
Annexure- 5D and 
Sarpanch, Lamba are 
enclosed as 
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is nearer to 
Village Asan, 
Tehsil- 
Bijainagar, 
District- Ajmer.  

Khari in 
Villages- 
Bada Asan, 
Devgarh 
(Sutikheda), 
Badi, 
Indragarh. 

About 400 
plants have 
been raised in 
Gram 
Panchayat 
area of 
Lamba, 
Hurda, 
Bhilwara. 

Annexure-5 E. 

Baral No  No mining 
activity is being 
done by M/s 
Vikramaditya 
Singh Rathore. 
No Lease area 
of M/s 
Vikramaditya 
Singh Rathore 
exists in village- 
Baral.  

About 800 
saplings have 
been raised in 
Governemnt 
Sen. Sec. 
School, 
Village- 
Baral, near by 
river- Khari, 
Eidgah and 
Cemetery site 
of Gram 
Panchyat-
Baral, 
Panchayat 
Samiti- 
Masuda, 
District- 
Ajmer.  

Certified copy from 
Sarpanch, Gram 
Panchayat- Baral-II is 
enclosed as 
Annexure- 5F.  

Nagar No Mining is being 
done in near 
village- Nagar, 
Tehsil- 
Bijainagar, 
District-Ajmer. 

Plantation 
have been 
done in 
Government 
Sen. Sec. 
School, 
Nagar, 
Tehsil- 
Bijainagar, 
District 
Ajmer, 
Veterinary 
Hospital, 
Village-
Shikrani, 

Certified copy from 
Principal, GSS, 
Nagar, Medical 
Officer, Veterinary 
Hospital, Shikrani 
and Sarpanch, Gram 
Panchayat- Hurda are 
enclosed as 
Annexure-5G, 5H 
and 5I respectively. 
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Tehsil- 
Bijainagar, 
District 
Ajmer. 2500 
saplings have 
been raised 
nearby Bareli 
Talab, Hurda 
and various 
sites in Gram 
Panchayat- 
Hurda, 
Tehsil- 
Hurda, 
District- 
Bhilwara.  

Khejri No 
 
 
 
 
 
 
 

 

Mining is being 
done in near 
village- Khejri, 
Tehsil- Hurda, 
District-
Bhilwara. 

About 1300 
saplings had 
been raised in 
Nahargarh 
Devnarayan 
Mela Ground, 
near to banks 
of Khejri and 
Morayla 
Nadi, in 
village- 
Khejri  
Tehsil- 
Hurda, 
District 
Bhilwara.  

Certified copy from 
Sarpanch, Gram 
Panchayat- Khejri is 
enclosed as 
Annexure- 5J. 

Badli Yes Mining is being 
done in near 
village- Badli, 
Tehsil- Bhinay, 
District-Ajmer 
by M/s 
Abhimanyu 
Choudhary. 

About 400 
saplings had 
been raised in 
School 
ground, 
Government 
Sen. Sec. 
School, Badli 
and other 
areas of Gram 
Panchayat 
Badli, Tehsil- 
Bhinay, 
District 
Ajmer. 

Certified copy from 
Principal, GSS 
School, Badli is 
enclosed as 
Annexure- 5K. 

Devlia Kalan No No mining 
activity is being 
done by M/s 

About 100 
saplings had 
been raised in 

Certified copy from 
Principal, GSS 
School, Devlia Kalan 
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Abhimanyu 
Choudhary. 

School 
ground, 
Government 
Sen. Sec. 
School, 
Devliakalan 
and other 
areas of Gram 
Panchayat 
Bhinay, 
Tehsil- 
Bhinay, 
District 
Ajmer. 

is enclosed as 
Annexure- 5L.  

Gudda  No No mining 
activity is being 
done by M/s 
Abhimanyu 
Choudhary. 

No plantation 
has been done 
till date. 

- 

Bhinay  No No Bajri mining 
Lease exists in 
Bhinay Village. 

About 320 
saplings had 
been raised in 
areas of Gram 
Panchayat 
Bhinay, 200 
saplings in 
Government 
Sanskrit 
School, 
Bhinay, GSS 
School, 
Bhinay and 
70 plants in 
Government 
Ambedkar 
Hostel, 
Bhinay, 
Tehsil- 
Bhinay, 
District 
Ajmer. 

Certified copies from 
Sarpanch, Bhinay, 
Secretary, 
Management of 
Sanskrit School, 
Bhinay, Principal,  
GSS School, Bhinay, 
and Hostel Warden 
are enclosed as 
Annexure- 5M, 5N, 
5O, 5P respectively. 

 No cutting of trees within Lease areas was observed. Photographic evidences of the 
plantation under event by the lessee are attached as (Annexure- 11). 

13. Mining activities in both of the abovementioned mining Leases have been reported to be 

done by excavation machineries such as Pocklains and Excavators. The use of heavy 

machinery in mining of sand is not banned, however, the lessee is bound not to dig beyond 

the depth of three meters. The lessee has to transport the mined out sand to the approved 

stocks (Transit Permit points) and then is allowed to sell it in open market as per the 
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directions of the Hon'ble Supreme Court in its order dated 11.11.2021 based on the report of 

the CEC dated 23.12.2020 (Annexure- 6).  

14. During inspection, no mining activities were found outside the boundaries of Lease area. No 

complaints regarding illegal mining has been received against the Lease holder previously. 

 However, as per the condition laid down in Environmental Clearance, the lessee was 

bound to not to undertake mining activities on the bank of the river, old signs of mining 

operations were found in these restricted area of village- Nagar. For this violation, Mining 

Engineer, Bhilwara was directed to issue a legal notice to the Lease holder. 

15. During verification by the joint committee, khaccha roads within the Khari Nadi were found 

and no significant damage to other connecting roads was observed. 

16. Looking to the large area of the mining Leases, being 544.03 hectares and 342.0800 

hectares, located in Tehsils- Bijainagar, Masuda and Bhinay & Hurda of two districts i.e. 

Ajmer & Bhilwara respectively, the allotment of Lease has been done by the State 

Government on the basis of Khasras. Subsequently, the demarcation was done on the basis 

of Khasras included in the Lease area (Annexure-1 and Annexure-7).  

17. The sign boards were affixed at locations. The ravannas are issued for dispatch of Bajri from 

mine to the Stock point and then Transit Permit is issued for dispatch from stocks (approved 

by Mining Engineer) to open market for sale. However, the sale of Bajri from Stock point is 

completely under control of the lessee. 

18. M/s Vikramaditya Singh Rathore (ML No. 119/2012) has obtained Consent to Operate vide 

letter dated 16.06.2023 which stands valid upto 26.07.2023 and validity of Environmental 

Clearances for above Lease is upto 25.07. 2023(Annexure-8A, 8B).  

 M/s Abhimanyu Choudhary (ML No. 196/2012) has obtained Consent to Operate 

vide letter dated 19.04.2023 which stands valid upto 29.03.2024 and validity of 

Environmental Clearances for above Lease is upto 09.05.2024 (Annexure-9A, 9B). 

19. During verification, neither any overloaded truck carrying Bajri was found nor has any 

person reported violence acts in the matter. On receiving complains, sudden checking of 

stock points and mining Lease areas are being conducted by Mining Department. 

20. It is to state that the Lessee is paying an amount of Rs.56/- per ton for Royalty, DMFT & 

RSMET to the State Government on the dispatch of sand (bajri). Apart from these levies, the 

Lessee recovers expenditure incurred on the establishment, Transportation, Premium paid, 

loading etc., which is completely under control of the lessee. These facts were verified on 

site inspection carried out on dated 29.01.2023 (Annexure -10).  

 













































































DEALER STOCK LOCATION DETAIL
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Search:

Showing 1 to 2 of 2 entries

Longitude

1
ML NO 119/2012 BAJRI STOCK POINT

NAGAR VILLAGE SHIKHRANI

GRAM NAGAR GRAM PANCHAYT SHIKRANI TEHSIL
VIJAYNAGAR DISTRICT AJMER,Ajmer,

Vijainagar,Nagar,305624
RJAJ201501000010

2022-09-19
00:00:00.0

2023-07-14
14:25:25.0

25-55-30 74-39-56

2
ML NO 119/2012 BAJRI STOCK POINT
NEAR VILLAGE AASAN, VIJAYNAGAR

VILLAGE AASAN PATWAR HALKA BADI TEHSIL
VIJAYNAGAR DISTRICT AJMER,Ajmer,

Vijainagar,Nagar,305624
RJAJ201501000010

2022-09-27
00:00:00.0

2023-07-14
14:25:25.0

25-55-08 74-35-48
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/10884

F(Mines)/Ajmer(Masuda)/9(1)/2009-2010/1771-1775File No

16/06/2023

Registered

 11,957Unit  Id   :

M/s Vikrmaditya Rathore S/o Manmath Singh Rathore

Village, Shikhrani

E-Mail : ajmer2@gmail.com

Tehsil : Masuda District : Ajmer

Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Nagar, 

Tehsil-Masuda, District- Ajmer (M.L.No-119/2012 ).

Sub:

(i) Your application dated  13/05/2023

(iii) Received at Head office on 12/05/2023

(ii) Received on 13/05/2023

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. Vikrmaditya Rathore S/o 

Manmath Singh Rathore, a Mine of  Minor Mineral having M.L.No-119/2012 in 

an area measuring 544.0300 Hectares   a t/near  Vi l lage-Nagar 

,Tehsil-Masuda,District-Ajmer.

 1 

That this  consent is valid for a period from 16/06/2023  to 26/07/2023 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TON PER ANNUMBajri (ROM)1  2800000.0000 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 

Page 1 of 5

Digitally signed by Khem Chand
Gupta
Date: 2023.06.16 15:38:59 IST
Reason: SelfAttested
Location:

Signature Not Verified



Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/10884

F(Mines)/Ajmer(Masuda)/9(1)/2009-2010/1771-1775File No

16/06/2023

Registered

 11,957Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance granted by the MoEF&CC vide 

letter dated 03.02.2022 and SEIAA vide letter dated 10.05.2023 are 

strictly complied with

 6 

That this consent is valid for production of Bajri(ROM) @ 2800000 

Ton/Annum. For any change in product and/or increase in capacity/lease 

area, the mine has to seek fresh Environmental Clearance, consent to 

establish & consent to operate

 7 

That the consent to operate granted by State Board under Air Act, 1981 

vide letter no. F(Mines)/ Ajmer(Masuda)/ 9(1)/2009-2010/6064-6068 

dated 24.01.2023 shall be treated as null and void after this consent.

 8 

That plantation shall be developed so as to cover at least 33% of the total 

land use for mining and allied activities as given in Approved Mining Plan 

and shall be maintained at all the time to maintain ambient air quality 

around the mine

 9 

That ground water shall not be abstracted without prior permission of 

the Central Ground Water Authority (CGWA).

 10 

That haul roads should be regularly graded and compacted. Regular 

water sprinkling should be carried out on haul roads to minimize dust 

generations.

 11 

That adequate measure shall be taken for control of fugitive emissions 

from the areas prone to air pollution.

 12 

That you shall not establish/operate any stone crusher/mineral 

grinding/mineral processing plant within said lease without obtaining 

prior consent of the State Board.

 13 

That this consent to operate shall not be valid, if the lessee has not 

obtained permissions required, if any, from NBWL/Forest Department 

etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger 

Habitats in compliance of various orders passed by any other law 

/act/rule/ regulation or order of MOE&F and/or any Court / Tribunal 

time to time.

 14 

Page 2 of 5

Digitally signed by Khem Chand
Gupta
Date: 2023.06.16 15:38:59 IST
Reason: SelfAttested
Location:

Signature Not Verified



Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/10884

F(Mines)/Ajmer(Masuda)/9(1)/2009-2010/1771-1775File No

16/06/2023

Registered

 11,957Unit  Id   :

That regular water sprinkling should be carried out in critical areas 

prone to air pollution and having high levels of SPM and RSPM such as on 

haul road, loading and unloading points and transfer points.

 15 

That the mine shall install adequately designed rain water harvesting 

structure for prevention and recharge of ground water in and around the 

lease area

 16 

That the mine shall not allow making any obstacles to any natural water 

flow i.e., natural nallah/steam carrying rain water to any water body

 17 

This the mine shall not allow unauthorized disposal of any solid waste on 

land inside or outside the premises.

 18 

That this consent to Operate shall be subject to compliance of 

direction/order passed by Courts of Law in the matter,if any

 19 

That the lessee should dump the overburden in such a manner that it 

does not get washed away to nearby water tanks and lakes etc. during 

rainy season.

 20 

That the lease shall not intersect the ground water table without 

permission of CGWA.

 21 

This consent shall be subject to validity of mining lease. 22 

That Permissible mining of river bed material (Sand/Bajri) shall be 

limited to Bajri @ 2.8 Million TPA (ROM) from an effective mineable area 

of 362.68 Ha. with maximum mineable depth of 3 meter or up to depth as 

per replenishment study, whichever is less.

 23 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 24 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 25 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 26 
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Gupta
Date: 2023.06.16 15:38:59 IST
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Signature Not Verified



Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/10884

F(Mines)/Ajmer(Masuda)/9(1)/2009-2010/1771-1775File No

16/06/2023

Registered

 11,957Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 27 

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 28 

Yours sincerely,

Encl: As Above

This  bears approval of the competent authority.

Group Incharge-Mines

Copy To:-(A):

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle, 

Udaipur..

1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kishangarh & 

Bhilwara-please ensure compliance of conditions of Consent to Operate &Environmental 

Clearance and send bi-monthly report to Head Office

2

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Mining 

Engineer, Department of Mines  Geology, Government of Rajasthan, Ajmer and Bhilwara 

-To inform that this consent has been issued from the environmental angle only, and 

ensuring compliance of any other law/act/rule/regulation or order of any Court 

/Tribunal is the sole responsibility of the project proponent and the concerned 

departments

3
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(B):

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional 

Area,Jaipur/DCF(WL), Ajmer and Bhilwara , To inform that this consent has been issued from the environmental 

angle only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole 

responsibility of the project proponent and the concerned departments

 1 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/10826

F(Mines)/Ajmer(Bhinay)/5804(1)/2023-2024/328-332File No

19/04/2023

Registered

 122,068Unit  Id   :

M/s M/s Abhimanyu Choudhary

C-57, Hanuman Nagar, Vaishali Nagar, Jaipur, Rajasthan, Jaipur

E-Mail : mandalbajri@gmail.com

 

Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Bhinay, 

District- Ajmer (M.L.No-Ml.No.196/2012 ).

Sub:

(i) Your application dated  03/04/2023

(iii) Received at Head office on 01/04/2023

(ii) Received on 03/04/2023

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. M/s Abhimanyu Choudhary, a 

Mine of  Minor Mineral having M.L.No-Ml.No.196/2012 in an area measuring 

342.0800 Hectares  at/near Village- ,Tehsil-Bhinay,District-Ajmer.

 1 

That this  consent is valid for a period from 19/04/2023  to 29/03/2024 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TON PER ANNUMBajri (ROM)1  5200000.0000 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 
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That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance granted by the MoEF&CC vide 

letter dated 03/02/2022 are strictly complied with.

 6 

That this consent is valid for production of Bajri @ 52 lakh (ROM) Ton 

per Annum. For any change in product and/or increase in capacity/lease 

area, the mine has to seek fresh Environmental Clearance, consent to 

establish & consent to operate

 7 

That plantation shall be developed so as to cover at least 33% of the total 

land use for mining and allied activities as given in Approved Mining Plan 

and shall be maintained at all the time to maintain ambient air quality 

around the mine.

 8 

That the lessee shall submit monitoring report of Ambient Air Quality 

within the lease area, once in 3 months.

 9 

That ground water shall not be abstracted without prior permission of 

the Central Ground Water Authority (CGWA).

 10 

That haul roads should be regularly graded and compacted. Regular 

water sprinkling should be carried out on haul roads to minimize dust 

generations.

 11 

That adequate measure shall be taken for control of fugitive emissions 

from the areas prone to air pollution.

 12 

That you shall not establish/operate any stone crusher/mineral 

grinding/mineral processing plant within said lease without obtaining 

prior consent of the State Board.

 13 

That this consent to operate shall not be valid, if the lessee has not 

obtained permissions required, if any, from NBWL/Forest Department 

etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger 

Habitats in compliance of various orders passed by any other law 

/act/rule/ regulation or order of MOE&F and/or any Court / Tribunal 

time to time.

 14 

That regular water sprinkling should be carried out in critical areas 

prone to air pollution and having high levels of SPM and RSPM such as on 

haul road, loading and unloading points and transfer points.

 15 
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That the mine shall install adequately designed rain water harvesting 

structure for prevention and recharge of ground water in and around the 

lease area

 16 

That the mine shall not allow making any obstacles to any natural water 

flow i.e., natural nallah/steam carrying rain water to any water body.

 17 

This the mine shall not allow unauthorized disposal of any solid waste on 

land inside or outside the premises.

 18 

That this consent to operate shall be subject to compliance of 

direction/order passed by Courts of Law in the matter,if any

 19 

That the lessee should dump the overburden in such a manner that it 

does not get washed away to nearby water tanks and lakes etc. during 

rainy season

 20 

That the lease shall not intersect the ground water table without 

permission of CGWA.

 21 

This consent shall be subject to validity of mining lease. 22 

That Permissible mining of river bed material (Sand/Bajri) shall be 

limited to 52 Lakh TPA(ROM) from an effective mineable area of 342.08 

Ha. with maximum mineable depth of 1 meter

 23 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 24 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 25 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 26 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 27 
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That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 28 

Yours sincerely,

Encl: As Above

This  bears approval of the competent authority.

Group Incharge-Mines

Copy To:-(A):

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle, 

Udaipur..

1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, 

Kishangarh-please ensure compliance of conditions of Consent to Operate & 

Environmental Clearance and send bi-monthly report to Head Office

2

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer-To 

inform that this consent has been issued from the environmental angle only, and 

ensuring compliance of any other law/act/rule/regulation or order of any Court 

/Tribunal is the sole responsibility of the project proponent and the concerned 

departments.

3
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(B):

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional 

Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and 

ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of 

the project proponent and the concerned departments

 1 

Group Incharge-Mines
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